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Acts of the Gujarat Lcgislafure and Ordinmces protuulgated and 
Rcgnlalinns made by tile Governor. 

The following Act of the Gujarat Legislature having h e n  assented to by the 
President on the 20th February, 1482 is herchy publishecl for general infori~lation. 

K. M. SATWANI, 
Secretary io the Gover11n;cnt of Gujarat, 

Lcgdl Departnlc~it. 

GUJARAT ACT NO. 7 OF 1982. 

(First published, after having received the assent of the President in the 
"Gufmat Govermnent Gazette" on the 23rd February, 1 982). 

AN ACT 

further to amend the Registration Act, 1908 in i!s application to thc 
State of Gujarat. 

It is hereby cnacted in the Thirty-seconrl Yenr of the Repnblic of Irirlin as 
F~llotrs :- 

1. I I )  This Act may hp c ~ l l e t l  the Regist.rntion (Gujamt .4rnendment) short title 
Act, 1 9 ~ 2 .  nnd oomma. 

noament. 
(?) . It sl~all he deemed to Iin VP cone into force on the 18th neternher, 1981 
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Amendmoilt 2. In thu Registratmion Act, 1908, in its npplicst.ion to the State of Gujarat, X V l o  
of emtion of iu Y W & D I ~  l'i, - 1908. 

xvr df 
1908. (.I) in  sub-section ( !), ~ f r e r  clause (;I), thc following clause shnll be inserted, 

namely :- 

" ( ~ a )  il~struments which purport ur operate t o  effect any contract 
for trader  of htmoval~le property?; 

(3 a h r  sub-section ( I ) ,  the following sub-section shall be i n s ~ r t d ~  namely : - 

':(lA) The provisions of section 23 shall apply to an instrument referred 
to i* dause (aa) of subsection ( I )  and executed before the cominenccment 
of tke Registration (Gujarat Amendment) Aot, 1982 as if in that section for 
the wards "from the date of its execution" tltc words, figures, 2nd letters 
"from the 1 s t  March, 1982" had been substituted." 

(3) in sub-section (2), the explanation shall be deletcd. 

&peal S*. (.I) rhe Regislration (Gujarat A~nendment) Ordinance, 1981 is hereby ~ ~ j .  
tmd es*ingb r e l e d ,  ord. 

12 of 
1981, 

(2) Notwithstanding such repeal anytlling done or any action taken under 
the Registration Act,, 1903, as aiuended by the said Ordiwince, shall bc deelncd 
to have been done or talrerl under Ghiit Act as amcnd~d by this ,4ct. 

PRINTED AT THE GOVERNMENT CENTRAL l'RCSS, GANDHINAGP' 
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Acb of the Gnjmt  b g i r l p f w e  and Oldi.aaru i romwtrd  and 

s 
&g-a?atIons made by 4he Oo,v&or. . - . . .  ' 

' .The foilowing Act of the Gujarat,.Legislature having been assented to by- the,, 
,President on the 21st September, 1990 is hereby publishd for genera! information. 

R.. M, MEHTA, , . 
. . . . - Secretary to the Government 'of Gujawt, 

Legal Departmint. 

GUJARAT ACT NO. 18 OF 1990. 

(First published, after having received the assent of the President in the 
"Gujarar Government Gazette" on the 5th October, 1990.) 

AN ACT 

further to amend the Registration Act, 1908, in its application to the State . ' 

of Gujarat. 

It is . hereby emoted h the Forty-first  ear of tho Republia of India 
asfoUows:- 

I. (1 )  This Bat may bo oalled tho Registration (aujsrat Amendmint) B b d  
A&, 1990. . ' title and ' v 

(2) It l a 1 1  oomc into fonw on such data w the Stake Qo~etmntmt - -' 
* - mag, b$ mtifi&tion i i  the O m  i#wtt8, appoint;. 

XYi ' 6 . the Regidrstion. bot, 1908, in its appliastion to the ShEe of -q ' 
of @jarat (heminafter referred to as "the prinoipl Aot"), in seotion 30,- of 
1908, , 

~ e ~ t i o n  a0 d 
~lOflOOB 

. J  - > 'b2-1 . 



' .  
( I )  in wbmtion (a' t$ bragk& a 3  'lip& "(1)" shall be deleted t - , * 

(2) e u ~ - t o n  (8) alylP I - deleted. . I 

D 4 d m ~ f  3. the prinoipsl k,. 87 shall be deleted. ' 

' . 

, - 

' 4.- 9 the ' pi2oi&l +t? affer seatioh el' !kp ,&tion B ~ D U  - 

- mb -* be iase*, * e , J : Y ,  
xnoQ 

-*.ppf o f .  
a k t  

. 'WA. (1) If, on 'inspotion or otherwise, it'is fo d tbat ths fee 
-0 . p p b l e  ~ d e r  this Aat in relation to any dDonment w#& is ~ ~ M l c d  
pr Hi , haa not befi  paid or lw Been ipauffioiently paid, @-fee w y  (& 
-tion 
6aem failwe to pay the on demand within the geriod 8peMied the~jn), 

m! on a oertifimh of the hpeOtp,r & q e d  ,of %&hation, be reoovemd 
from the p m n  who premned &oh Iooment for re ration mder m u u  

. motion , 32- aa au amar of land reyenu?. T h e ,  oerti P"" ioate of thb La- 

ram speobr Qeneml of &gktmZios ahall be final and shall not be: mkd in 
question in snp oo~uf  or bcforc any authority : 

dm& - 1 
I 

Provided that no euoh oedifioate eball be grandd unlw due in- 
quiry is mde nnd such person is given sn opportunity of being heard. 

0 

{2) Where the Impcotor k r a l  of &&mtion finda thst the 
an~rowt of fee id exocss bf tht which is legally ohargeable, has been 
oharged and paid under the pmviaiob of this Aot, he may, upon an 
appliaation in writing or otherwiao, refund the exuerrs.". 
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PART TV

Acts of Gujarat Legislature and ordinances promulgated and Regulations
made by the Governor.

The following Act of the Gujarat Legislature, having been assented to
by the President on the 28h May, 2020 is hereby published for general
information

K. M. LALA,
Secretary to the Government of Gujarat,

Le gis lative and P arl iamentary Affairs Department.

GUJARAT ACT NO" 4 OF 2020.

(First pubiisheci, after having received tfre assent of the President, in
the "Gujanat Government Gazette", on the 19ft June, 2020.\

AN ACT

furtherto amend the Registration Act, 1908 in its lication to the State of
Gujarat

It is hereby enacted in the Sixty-ninth Year of the Republic of India

as follows:- 
T

l. (1) This Act may be called the Registration (Gujarat Amendment)

A^r .)nlQ
I LVtq 4V I U.

(2) It shall come into force on such date, as'the State Government may, by

notification in the Official Gazette, appoint.

Short title and

commencement.

IV Ex.7 7-1
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Amendment of
section I7 of XVI

of 1908.

Amendment

of section 32

of XVI of
1908.

Amendment

of section 34

of XVI of
1908.

EX. t9-06-2020 I PART IV

2. IntheRegistrationAct, lg08,initsapplicationtothestateof Gujarat XVrof 1908"

(hereinaftpr referred to as "the principal Act"),in section 17,-

(i) in sfb-section (1), -

shall be substituted. namelv:-

ending to administer, manage
able property in any manner,

the commencement of the
mendment) Act,2016;";

se shall be added, namely:-

"(k) sale by any comp or
autho tral Act or State me
being

(ii) in $ub-section (2), clause (xii) shall be deleted.

3. In fhe principal Act, in section 32,the following Explanation shall be

added at t$e end, namely:-

4. In lf,e principal Act, in section 34, -

(i) after ion (1), the following sub-section shall be inserted, namely:-

"(I ) The registering officer may refuse to accept the non-

documents relating to immovable prope mentioned in sub-

section f section 17, if they are not accompanied by the -

proofs of identity of executing and claiming
witnesses;
proofs of authorization when the executant

7

(ll

(a)

(b)

parties and

or claimant
thereunder is representative or agent authorizedby the person
or entity whose document is to be registgred;
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attachment o

Offlrcers and

GUJARAT GOVERNMENT GAZETTE. EX. 19-06-2020

sign or thumb impression/finger print (if the person is unable
to sign) oi one person from both executing and claiming
parties, affixed on each and every page of the deeds submitted
for registration;
proof that the principal is alive, in cases where the document is
executed by the power of attorney holder on behalf of the
principal.";

(ii) rhe g Explanation shall be added at the end, n ely:-

ll include the document'prese d by an electronic means."

t-J

f,.(

be added

6. In

ln the principal Act, in section 35,the following Explanation shall Amendment of
section 35 of
XVI of 1908.

the end. namelv:-

anation.- For the pu{pose of this section the term "document"

I include the document presented by an electronic means."

the fol ng clause shall be added, namely:-

regulating the procedure for presentation of document,

appearance for admission, endorsement, manner of affrxing

signature and seal, mode of payment of regist _ ion fees and

other fees and such other process when the document is

presented by electronic means.".

7" Ir

inserted,

principal Act, after section 89, the following sections shall be

mely:

Copies of rt "89A. (1) Every court passing,-

etc.. to be sen ; (a) any decree or ordei creating, declaring, transferring,

limiting or extinguishing any right, title or interest to

or inimmovable property in favour or:, person, or

an order to interim attachment oi attachment of

immovabie property or for the release of any

principal Act, in section 69, in sub-section (l), after clause O, Amendment of
section 69 of XVI
of 1908.

Insertion of
new sections

89A,89B,89C
and 89D in
XVI of 19!p"

/

(b)

ln
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I of 1890.
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immovable property from such attachment shall, in

accordance with the rules made in this behalf,

shall send a copy of such decree or order together with a

memorandum describing the property as far as may be

practicable, in the manner required by section 21, to the

Registering Officer within the local limits of whose

jurisdiction the whole'or any part of the immovable property

comprised in such decree or order, is situated, and such officer

shall file the copy of the memorandum in his Book No 1:

Provided that, where the immovable property is

situated within the local limits of the jurisdiction of more than

one Registering Officer, the procedure specified in clauses (a)

and (b) of this sub-section shall be followed in respect of the

property within the jurisdiction of each of such officer.

(2) Every officer issuing a certificate of sale or a written

demand before the attaehment of the immovable property of a

defaulter under the provisions of any law relating to Revenue

Recovery for the time being in force including the Revenue

Recovery Act, 1890, shall,-

send a copy of such certificate of sale or written

demand together with a memorandum describing

the property, as far as may be practicable, in the

manner required by section 2l;

where such written demand is withdrawn or

attachment of property is lifted or the property

sold and sale is confirmed, send a memorandum

indicating that fact and describing that ptDperty,

as far as may be practicable, in the'manner

required section 27, to the Registering Oificer

(a)

(b)
7
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Notice to be

sent to

Registering

Officers by

mortgag or in
case of

mortgage by
depositing title

deeds and

provisions fpr
compensatign

in favour of
subseque[rt

transferQe.

' within the local limits of whose jurisdiction the

whole or any part of the immovable property to

which the written demand is situate, and such

registering officer shall file a copy of the written

demand and memorandum in his Book No 1:

Provided that, where the immovable property

is situate within the local limits of the jurisdiction of

more than one Registering Officer, the procedure

specified in clauses (a) and (b) of this sub-section shall

be followed in respect of the property within the

jurisdiction of each of such officers.

898" (l) Every person who has mortgaged immovable

property by way of mortgage by depositing title deeds under

clause (f) of section 58 of the Transfer of Property Act, 1882

shall, within 30 days from the date of mortgaged, file a

notice of intimation of his having so mortgaged the property

giving details of his name and address, name and address of

mortgagee, date of mortgage, amount received under the

mortgage, rate of interest payable, list of documents_

deposited, and description of the immovable property in the

manner required by section 21, to the registering officer

within the local limits of whose jurisdiction the whole or any

part of the property is situated, and the said officer shall file

the same in his Book No i:

Provided that if the property so mortgaged falls

within the jurisdiction of more than one registering officer,

the procedure specified in this sub-section shall be followed

in respect of property within the jurisdiction of each of sqgh

officers.

4 of 1882.
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(2) If, the person who has mortgaged the property as aforesaid

failsto file a notice within 30 days as referred to in sub-section

(1) before the registering officer or officers, as the case may

be and enters into any transaction in relation to of affecting

the immovable property which is subject rnatter of the

mortgage, with a third party, such a transaction shall be void

and the third party shall be entitled to refund any amount paid

by him together with interest at twelve per cent.from the date

of payment and also to compensation for any damages

suffered by him, from the transferor.

(3) The amount recoverable by such transferee as specified in

sub-section (2) shall be a charge on the interest of the

mortgagor, in the mortgaged property:

Provided that, nothing in this section shall apply to the

instruments of agreement relating to mortgage by deposit of

title deeds which are duly registered under the provisions of

this Act"

Punishment for
failure to file
notice under

section 898.

Power to make
rules for filing of

true copies of
doeuments and

notices referred in
sections 89A and

89Br

89C" Any person who fails to file a notice under section 89B

to the registering officer along with fees, within the period

specified in that section, shall be punished with imprisonment

for a term which shall not be less than one years but which

may be for a term which may be extend up to three years and

shall also be liable to fine.

89D. (l) The State Govemment may, by notification in the

Official Gazette, make rules for carrying out the purposes of
section 89A and section 89B"

(2) In particular and without prejudice to the generality of the .,
foregoing powers, such rules may provide for,-
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(a) the manner in which notices or trqe copies of

documents shall be pepared, and

(b) the manner of filing of the notices or true oopies.

(3) All rules made under this s ion shall, be laid for not

Legislature may make, duringthe session in are so

laid or the session immediately following"

(4) Any rescission or modification so made by the S

Legislature shall be published in the Official tte

and shall thereupon take effect.

7-7

Govemment Central Press, Gandhinagar.
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